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S.F. Thapllyal ve. retitioner,
Varsus

Union of India & Anr, oo Respondents,

gRAM: THE HON'BLE ®mR, JU TICE V,5, MALIMATH, CHAIRMAN,
THRE HON'BLE MR, S.R, ADIGE, NLMBLn(A) :

for the Petitiorer, ee. None, . ?

n Shri M.t
For the Respordents, evo 9hrTi M.L, Verma, A
‘ Cours el,

JUDGEMENT {CRAL)

{8y Hon'ble Mr, Justica V.5. Malimath,
Chdllﬂmﬂ)

The petitioner came to the Tribunasl being agarievsd by
the cleim of ths respondents for a sum of Rs,21,853,55 by uay

:

of compensation for use and occupation éF the QUarter allotted5Q
to him, The petitioner having contihued‘on the strength of
the interim order made by the Tribuqai\during"th& pendency of
the previous proceedings regarding correction of his date of

birth, thé case of the‘petitianer is that ha was only liable te'“
pay thé normal license fes for use and OGCUpublOﬁ of the.QUarta£f¥
allonted to him and net any chpbnsatlon by way of dameges in
excass of the amount of the llcanoa Tee. Buring the pendency

of these proceedings, an order came ic be made by the Assi

i { e at g 3 ! ] -
Oirector of Cstates, copy of which has been produced zs An wh

- to the reply, The said ordar makes it clear that the

decisiocn has baen_modifiad and 8 decisicn hag !

toa

- to recover tha normal licenss faee and not any higher amount !
way of penal rent or dameges, The amount Quantified as
recoverabie From the pmtit oner has also bﬂen reduced to Rs,14:

v In the order shest of this cass dated 7.1.1986, the Tribunal h.

e
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dated 14,10,

faor axcept to note

o
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Thus, by the acticn ef the respondent

granted, Hence, no further ovders in D

order Annexure-20 dated 14,10,19687.

nosed ©

that the impugned crder stands supersedaed
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